C.A.NO.
Between:

Divisional Failway Meaager, (IG)

IN THE CENTRAL ADMINISTRATIVE TRIRUNAT, HYDERARLTN BENCH

! AT HYDERABAD -
3% /93

Date :

a

‘Crder

6/7-93

-

of

Soutn Ceutral Railway, Secunderabad,

Poermanont oy Ins-octor (Con)
S.C.Rly, Secunderabad.

Chiefl Signal Inspector,

o

Signal & Telecommunication Departnent

S.C.Rly, Secunderabad.

and
1, S il
2. Presiding Officer, Labour Court,

Narayanaguda, A.P,Hyderabad,

Fer the &pplicantsL Mr.N.:.Devraj, SC for Rlys,

- 8

For the Resbondentsz

CORAM 3

THE HON'BLE ME,JUSTICE V.NZI:

AND

THE HON'BLE MR.P.T.TIRUVERGADAN

The mrlbunal made the
Adnmd t,

in C.M.P.No.

L ’}"_

Applicants.

+
’

ey s

2
-

£
.

Respondents.

* ®

SLATRY RAO : VICE CHAIRMAN

-
L4

MEMNBEY. (Anm)

following Order:-—

The operation of the order dated 11-3-22

2
22 /Bézis suspended until further orders.

Issue notice to the Lespondents,

Post the case on 6,9.93.

To

1, The
The Permanent %Way Inspector (Con)
The Chief Signal Inspector, Signal

Department, &.C.Rly,

One copy to Mr.
One spare copy.

[

L

Jepditl

Secunderabkad.
The Presiding Officer, Labour Court, Narayanaguda, Hycerabad. . .
One copy to Mr.N.R.Devraj, .SC for Rlys. CAT.Hyd.

.l! . M A,'m_l‘,m

D -

Divisional Railway lManager (B.G) S.C.Rly, Secunderabad.

S.C.Rly. Secunderabad.’
& Telecommunication

o

A
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TYPED BY COMPARED BY
CHECKED BY #PPROVED BY
. ' IN THE CLITRAL ADVINISTRATIVE TRIBUNZL
MYDERABAD BENCH AT HYDERABAD
' THE HON'BLE MR.FUSTICE V.NEELADRI RAC
. VICE CHZEIRMAN
AND
- THE HON'BLE M:iJA.B.GORTY ; MEMBER(AD)
AND
THE HOM'BLE R.T\ CHANDRASEKHAR REDLY '
: MEMBER(J)
AND
§

THE HON'BLE MR.P.T.TIRUVENGADZEM 3M(A)

Dated 3 ¢ [7{—1993

. ,
ORDER/ JUBGMENT:

-

M$F—7TL L. C.A. No,

in— .

o.A.No. <€3/e5.

sl

) W - (W.p.

’ .

**”Egaitted and Interim directions
issued

Allowed

Disposed of with directions
Dismigsed

Dismissed as withdrawn
Dismisked for @efault.
Rejected/ Ordered

' ' No order as to costs. i
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